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BEFORE MS. SUSHMA CHOWLA, JM AND SHRI ANIL CHATURVEDI, AM

K IE G XS 3T'=I°IT~|' H / ITA No.825/PUN/2015
freRor 9§ / Assessment Year : 2011-12

Universal Construction
Machinery and Equipments Ltd.,
Universal House,

Near Old Jakat Naka,

Warje, Kothrud,

Pune — 411052 ... 3dremet/Appellant

PAN: AAACU7808B

Vs.

The Pr. Commissioner of Income Tax-IV,
Pune .... 9Tl / Respondent

et & 3R & / Appellant by : Shri Nikhil Pathak
gt &r 3iR & / Respondent by : Shri Rajeev Kumar, CIT

geAdrs @ ale / ayoT $r aRE /
Date of Hearing : 15.11.2018 Date of Pronouncement: 15.11.2018

e / ORDER

PER SUSHMA CHOWLA, JM:

The appeal filed by assessee is against the order of Pr.CIT, Pune-4,
Pune, dated 30.03.2015 relating to assessment year 2011-12 passed under

section 263 of the Income-tax Act, 1961 (in short ‘the Act’).
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2. The assessee has filed a letter dated 15.11.2018 seeking permission to
withdraw the captioned appeal, for which learned Departmental Representative
for the Revenue has not objected. Accordingly, the prayer of assessee is
granted. Thus, the appeal of assessee is dismissed as having been

‘withdrawn’.

3. In the result, appeal of assessee is dismissed.

Order pronounced in open Court on this 15" day of November, 2018.

Sd/- Sd/-
(ANIL CHATURVEDI) (SUSHMA CHOWLA)
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